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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL CHENNAI 

 

 

Application No. 262/2020 

 

 

President, Onakkoor ParistithiSamarakshanaSamity    :    Petitioner                           

VS. 

Kerala State Pollution Control Board, Rep., by its      

 Member Secretary,  Thiruvananthapuram and others                     :     Respondents 
 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER,     KERALA 

STATE POLLUTION CONTROL BOARD, DISTRICT OFFICE II, 

PERUMBAVOOR 

 

I, Dinesh K.S, aged 50 years, S/o Sri. K.V. Sidharthan, now working as 

Environmental Engineer in the District Office - II (Ernakulam) of the Kerala State 

Pollution Control Board, do hereby report as follows:  

 

The Hon’bleTribunal had vide order dated 22.12.2020 in the above original 

application directed as follows: “The Kerala State Pollution Control Board (KSPCB) is 

directed to inspect the unit in question and submit a factual and action taken report, if 

there is any violation found as alleged in the application and also if the sound control 

mechanism provided are not sufficient to meet the norms then, give adequate suggestion 

as to how this can be abated permanently without giving any room for any complaint 

from the people regarding the sound pollution alleged to be caused by the unit and also 

to conduct sound level monitoring, while conducting the sound monitoring level test, to  

do the same during day time and night time at different intervals while the unit is in 

operation in full optimum level, so as to ascertain the amount of noise that is being 
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emanated and the adequacy of the pollution control mechanism provided by them and 

submit a report along with the monitoring test report to this Tribunal” 

 

 The 3rd respondent industry, BRMSCO GARMENTS PVT. LTD.  is located at 

Onakoor in Pampakuda  Grama Panchayat in Ernakulam district. It is engaged in the 

production of 20 MT/day of  HDPE/PP Woven Sacks from virgin HDPE/PP granules and 

comes under large scale Green category industry. Summarized process details is given 

below  

 Poly propylene granules (90-95% by weight) and Calcium Carbonate granules (5-

10% by weight) are drawn to a dozer and mixed in a conical bowl. Uniformly mixed 

combination of this raw material is then electrically heated up to 2500 C and extruded in 

sheet form to a water bath.  

 Cold PP sheets are then split using blades to narrow tapes. Such tapes are passed 

through the tape plant and stressed to the desired denier and rolled in electrically operated 

bobbins. 

 These bobbins are loaded in electrically operated circular weaving machines (called 

as looms) and PP fabric is produced and rolled on paper core. 

 Using the fabric following products are made  

1. PP woven sacks 

2. Laminated woven sacks 

3. Flexo graphic printed sacks 

Main machineries used in the process are  

1. Machine dosing unit  

2. Tape planned with extruder and winders  

3. Circular looms (97 Nos) 

4. Stitching machines 

5. Printing machine 

6. Screw compressors 

7. Chilling plant 
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          Total power load of the industry is 1750.6 HP 

                                     Polythene and plastic processed products manufacturing (Virgin 

Plastic) comes under Green category as per the categorization of the Board based on the 

pollution potential.  Copy of the relevant pages of the circular dated 31.8.2016 of the 

Board is produced herewith and marked as Exhibit R1 (a). For large scale green category 

units, the minimum distance required from nearest residence is 10 m. The nearest 

residence from the unit is situated at a distance of more than 50 m on the northern side. 

The unit started functioning from 2009 onwards after obtaining consent to establish and 

consent to operate from the Board. The consent to operate has been renewed upto 

30.06.2023.  

 The unit is functioning in an enclosed building. Main sources of noise pollution are 

the loom section and the compressor area. There is an additional wall enclosing the loom 

inside the unit building. Complaint had been submitted by Sri. Abraham Paul, the nearest 

resident, regarding noise pollution against the unit.  During consent enquiry on the 

application for consent to operate renewal on 03.07.2018, noise level monitoring was 

conducted near the residence of complainant Sri. Abraham Paul.  The Leq sound level 

obtained during the inspection was above 70 dB(A). Hence direction was given to the 

industry to provide additional control measures so as to reduce the sound level. In 

compliance with the direction, the unit reported vide letter dated 31.08.2018 that they 

have provided the following control measures to reduce the sound level : 

 

1) All 65 ventilators on north side walls closed permantely. 

2) 25 Nos. windows of the factory building having hinges on east side were replaced 

with fixed glazing. 

3) Erected additional MS frame works to the entire length of the outer shed in 

northern side of the factory building and fitted with PP sheets. 

4) Three entrance doors on north side wall of the factory shed were fitted with 

transparent PVC strip curtains. 

5) Existing 5 Nos. air compressors (reciprocating type) installed on north side shed 
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were replaced with four numbers new acoustically protected screw type air 

compressors. 

6) Silencer of the DG set replaced with larger one 

7) Planted 125 saplings of fast growing curtain plant outside building on northern 

side. 

 Noise level monitoring was again conducted on 12.09.2018 at 1 m outside the 

boundary of the unit on the northern side. Ambient base sound level without operating the 

unit and sound level while operating the unit were measured.  The readings are as follows: 

Base sound level       - 57.7 dB(A) 

Sound level during operations    - 62.7 dB(A) 

The copy of the sound level monitoring is attached herewith as Exhibit R1(b). 

 Since the sound level was considerably reduced due to the additional control 

measures provided, consent to operate was granted. A true copy of the Consent to operate 

renewal is produced herewith and marked as Exhibit R1(c). 

 

 In compliance with the order dated 22.12.2020 of the Hon’ble National Green 

Tribunal, Southern Zone, the unit was inspected on 19.01.2021. The control measures 

provided to abate the sound pollution were verified. In addition to the control measures 

already mentioned above, curtains of P.P. sheet were seen provided in the northern side of 

the building. Plants and curtain plants planted in the northern side are properly maintained 

but not grown to a considerable height.  Sound monitoring was conducted on 23.01.2021 

to 24.01.2021 near residence of Sri. Abraham Paul, which in the nearest residence on 

northern boundary. Average sound level obtained during various time intervals are given 

below: 

 

Date 

 

Time 

Average sound level 

obtained 

 

 

23.01.2021 – 24.01.2021 

9.30 a.m.  -   3.40 p.m. 62 dB(A) 

4.30 p.m.  -   6.30 p.m. 60.5 dB(A) 

6.30 p.m.  -    9.30 p.m. 62.2 dB(A) 

9.30 p.m.  -  11.30 p.m. 59.2 dB(A) 

12.00 a.m. -    3.00 a.m. 57.8 dB(A) 



7 

 

3.00 a.m.   -    7.00 a.m. 59 dB(A) 

 

 Copy of the sound level monitoring report is produced herewith and marked as 

Exhibit R1(d). 

 Since the sound level obtained during the day time and night time exceeds the 

sound level prescribed for residential area, direction was given to the industry to provide 

sound barrier wall of adequate height between the industrial shed and the boundary and to 

provide adequate sound absorbing panels in the northern side of the loom area and 

compressor room. Copy of the letter is produced herewith and marked as Exhibit R1(e). 

 

All the above are true to the best of my knowledge, information and belief. 

 

Dated this the 27th day of January2021. 
 

    

 

 
 

   DEPONENT 

 
 

 

 

 

 

 
 

 

 

 

 

 

 

 

 

 

 

DINESH K 
S

Digitally signed by 
DINESH K S 
Date: 2021.01.27 
20:47:30 +05'30'



8 

 

 

 

 

VERIFICATION 

 

 

 

 

I, Dinesh K.S, aged 50 years s/o K.V. Sidharthan, now working as 

Environmental Engineer in the District Office - II (Ernakulam) of the Kerala State 

Pollution Control Board at Perumbavoor, duly authorized to file this reply on 

behalf of the Kerala State Pollution Control Board do hereby verify on this, the 

27th  day of January 2021, that all what is stated above is true and correct to the  

best of my  knowledge, information and belief and is borne out from the records 

maintained in our office. 

 

 

 

 

Dinesh K.S. 

Environmental Engineer, District 

Office - II (Ernakulam), 

Kerala State Pollution Control Board, Perumbavoor. 

 

 

 
 

 

 

 

 

 

 

 

 

 

 

DINESH K 
S

Digitally signed by 
DINESH K S 
Date: 2021.01.27 
20:48:07 +05'30'
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 

 

APPLICATION NO. 262 of 2020 

 

 

President, Onakkoor ParistithiSamarakshanaSamity    :    Petitioner                         

VS. 

Kerala State Pollution Control Board, Rep., by its      

 Member Secretary,  Thiruvananthapuram and others                     :      Respondent 

 

 

 

AFFIDAVIT 

 

             I, Dinesh K.S, aged 50 years S/o K.V. Sidharthan, residing at Irinjalakuda do hereby 

solemnly affirm and state as follows:  

 

  I am now working as the Environmental Engineer, District Office – II  (Ernakulam) 

Kerala State Pollution Control Board at Perumbavoor,  Ernakulam District. I am 

competent to and duly authorized to represent the first respondent in the above case. I 

know the facts and circumstances of the case. The factual submissions made here under in 

paragraphs 1 to 9 of the reply are true and correct to the best of my knowledge, 

information and belief. The legal submissions made therein are made on advice received 

from Counsel. In these circumstances, it is just and necessary that this Hon’ble Tribunal 

may be pleased to accept the accompanying reply on file and it is so humbly prayed in the 

interests of justice in this case. 

  

DINESH K.S., DEPONENT 

DINESH K S
Digitally signed by 
DINESH K S 
Date: 2021.01.27 20:48:33 
+05'30'
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Solemnly affirmed and signed before me by the literate deponent personally known to me 

on this the 27th day of January 2021 at my office in Ernakulam. 

 

 

STANDING COUNSEL FOR THE 1ST  RESPONDENT  
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